
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

MA NO. 46 OF 2024

IN

OA No. 18 OF 2023

IN THB MATTER OF:

Mritunj ay Narayan Jha Petitioner

Versus

State of UP & Ors . . . Respondents

REPORT OF THE MUNICIPAL CORPORATION, GHAZIABAD

MOST RESPECTFULLY SHOWETH:

1. That OA No. 18 of 2023 was registered on a letter petition

dated 26.06.2022 sent' by Shri Mritunjay Narayan Jha,

Secretary, NEPRWA, Nirala Eden Park, GH-05, Ahinsha

Khan(i-II, Indirapuram Ghaziabad inter-alia stating that

about 430 families are residing in the said society whereat a

sewerage pumping station has been established which is

emanating foul smell and hazardous gases which may affect

health of residents. It is also said that a new high-power

generator has been installed at the said sewerage plant which

is causing noise pollution also.
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2. That this Honl)Ie Tribunal while disposing-off the OA on

22.02.2023 observed that:

“3. So far as establishment of STP is concerned, it is

not case of the applicants that it is in violation of any

provisions of environmental laws or norms and in

absence of any such violation, the establishment of

STP, per se, cannot be faulted. However, so far as noise

pollution is concerned, in our view that can be looked

into by State PCB and if State PCB fInds that necessary

remedial precautions have not been taken to avoid

noise pollution, it shall take appropriate remedial

measures in the matter tvithin tIVO months. ”

3. That on 10.07.2024, UPPCB filed an action taken report,

wherein UPPCB observed as under:

(i) During visit it was obserued that 02 nos. of main

sewage pumping stations having capacity 56 MLD and

48 MLD are established adjacent to boundary wall of

said society Nirala' Eden Park,GH-05,Ahinsa Khand-2,

Indirapuram, Ghaziabad and was reported to be

operated by Pvt. agency M/ s VA Tech Wabagh Ltd.,

Chennai. These sewage pumping stations are

established for the pumping of sewerage water to
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existing sewage treatment plant 56 MLD MBR and 56

MLD UASB for treatment.

(ii) 56 MLD main sewage pumping station is having 06

nos. of pumps of capacIty 220 HP each for pumping of

sewage coming from nearby areas. It was also found

that 02 nos. of DG sets (320 KVA each) with acoustic

enclosure are installed but inadequate stack height.

These DG sets are' also not converted into dual fuel or

RECD in compliance of CAQM directions regarding

regulation of DG sets in NCR and adjoining areas.

During inspection, DG sets was found not operational

and reported to be non-operational due to non-

availability of diesel. No logbook regarding operation of

DG sets was provided.

4. That 48 MLD STP at Indirapuram is being operated by M/s

VA Tec Wabag and this STP is being monitored by UP JaI

Nigam (Urban). This STP has 4 pumps with capacity of 200

HP each and one pump with capacity of 150 HP. In connection

with this STP, M/s VA Tec Wabag addressed letter no.

VATW/2024-25/PKG-8/GZBD/GNN/373 dated 05.10.2024

to UP JaI Nigam (Urban) for allocating funds under the head

of major replacement fund for changing the generators . GM
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(JaI)– Ghaziabad Nagar Nigam vide letter No. 783/ST-

GM/NGT/2024-25 dated 09.11.2024 asked UP JaI Nigam

(Urban) to revert by 11.11.2024 as to what actions have been

taken by the JaI Nigam for replacement of generators,

however, the reply from Jai Nigam is yet awaited. Again, letter

dated 03.03.2025 has been written by GM- JaI, Ghaziabad

Nagar Nigam to UP JaI Nigam to communicate action taken

report by 07.03.2025.

5. That 56 MLD STP at Indirapuram is being operated by M/s

Ghaziabad Water Solutions Pvt Ltd and this STP is being

monitored by Municipal Corporation, Ghaziabad. This STP

has 6 pumps with capacity of 220 HP each and two pump with

capacity of 320 HP. In connection with this STP, GM (JaI),

GNN wrote letter No. 784/ST-GM/NGT/2024-25 dated

09.11.2024 to M/s Ghaziabad Water solutions Pvt Ltd. To

suggest remedial measures and M/s Ghaziabad Water

solutions pvt Ltd on 11.11.2024 intimated that Rs.

1,26,33,200/- is required to purchase new generator.

6. That it is most respectfully submitted that since Indirapuram

is considered as Special VIP area, therefore power-cuts are

rare. It has been informed by the operator that from
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01.Ol.2025 until 03.03.2025, the DG sets were operational

only for 03 Hr 45 Minutes. Log-book is annexed.

7. That it is most respectfully submitted that since the

expenditure of Rs. 1,26,33,200/- is huge, it needs disbursal

of funds under the head of infrastructural development fund.

The meeting of the infrastructural development committee will

be convened in April 2025 in the chairmanship of Mayor and

the issue has been placed in thi draft agenda. After approval

of funds, generators will be changed with utmost priority.

8. That nothing material is concealed here from and that all

information is being furnished on the basis of material

available on rel

Though Counsel

Counsel fa jondentDi
Ch no.221, CK Daphtary Chamber
Supreme Court of India, New 110001i

(M): 94X3569666
(E) : vibhavmishraoffice@gM coin

Date: 06.03.2025
Place: New Delhi
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